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affairs .is uthered in for the workers in this
arca, But for this we shall nced a first class
management, the best mining engineers and
good managers also in our country. We are
determined to see that we shall have the
best management, that we recruit the best
mining engineers in our country regardles
of what part of the country they come from,
in order to shoulder this Herculean task.
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I would like to mention also to hon.
Members that we are doing well so far as
production is concerned. The production in

Sepmmbcr 1971, the last pre-nationalisation
month I may call it, was 1,009,000 tonnes. In
October, 1971, which was a fifty-fifty month

because we took over om 17th October, it
was 1,018,000 tonnes—9,000 tonnes more.
In November, 1971, it was 1,060,000 tonnes.
Therefore, production has increased, and
we have not gone backwards, though you
will find many newspapers writing that every-
thing is going to picces m the coking coal
mines because they share the philosophy of
some hon. Members on the other side who
look at things through coloured spectacles. 1
would like to assure hon, Members that the
mines are doing well and will do well in the
future.

I would only say finally that we have
provided in the Bill for compensation to be
paid for the management. There has been
some criticlm of this, and I can appreciate
the criticism also, but as the law stands to-
day, we have to pay some compensation for
the management. That is the advice that has
been given to us by the Ministry of Law, and
T think that it is not pomible for us in terms
of article 31 as it stands today, even after
the amendment, to avoid paying some com-
pemation. We have done so on the basis of
owking an claborate calculation which I
think i quite remonable, but very soon we
shall be taking over the mines themecives and
coming before this House with a Bill for
Taticonlimiion.

1 tommend this mesnme W the Hous
ﬂwwmﬂm
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COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

EIGHTH REPORT

SHRI SANT BUX SINGH (Fatchpur) : I
beg to move :

“That this House do agree with the
Eighth Report of the Committee on Pri-
vate Members’ Bills and Resolutions prese-
nted to the House on the 8th December,
1971,

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That this House do agree with the
Eighth Report of the Commuttee on Pri-
vate Members' Bills and Resolutions prese-
nted to the Housc on the 8th December,
1971.”

The motion was adopled.

SHRI H. N. MUKER JEE (Calcutta-North
«East) : It seems from the allocation of time
that Shri Bibhuti Mishra's Resolution would
nearly swallow the entire time. But normally
the Resolution that follows is permitted to be
moved in half a minute or less. 5o, may I
have some assurance from you that I will be
allowed to move my Resolution ?

RESOLUTION Re. RISE & FRICES
OF ESSENTIAL QOMMODITERS-Cowid.

ot wree o W (wohw) : yureRw
e, tw Ow K o feer v O
e @ At qrw per 130 W @
Yirerkg o Xquyr o 19 e wY wgt
ﬂwcwm&ﬂ!i fuw oy oft
ot vy e ke ef W
aﬂtnuﬂ% worc i wiv oy ehnlied



